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In the National Company Law Tribunal, Jaipur

Item No. 114
1A No. 200/JPR/2019
IB No. 17/JPR/2018

UNDER SECTION 7 OF IBC, 2016

In the matter of:

Reliance Commercial Finance Ltd.  ................ Applicant/Petitioners
VS.
Maximum Synthetic Pvt. Ltd. e Respondent

Order delivered on 12.07.2019

CORAM
DR. DEEPTI MUKESH,
HON’BLE MEMBER (JUDICIAL)

For Petitioner (s) : Saumil Sharma, Adv.
For Respondent(s) : Varun Mehra, CS
ORDER

IA No. 200/JPR/2019

This is the application filed under Section 22(2) of I&B Code for confirmation of
Mr. Satyendra Prasad Khorania having registration No.IBBI/IPA-002/1P-

NO00002/2016-17/10002, Email Id. Skhorania@live.com and contact No.

9352132134 to act as RP. The erstwhile IRP Mr. Rajiv Sharma whose name was
suggested by the applicant while ﬁl'pgthis application is to be replaced with the
present name suggested by the CoC and approve Mr. Satyendra Prasad
Khorania to act as RP. Form AA written consent of the RP is also annexed along

with the declaration and certificate of registration. Learned counsel in compliance
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of the order dated 11.07.2019 has filed the voting sheet being the Ballet paper
showing the voting in favour of the said appointment of RP at Sr. No. 2 of the
voting Ballet paper, by both the CoC members and the said resolution is approved
by 100 per cent voting of the CoC members. Considering the submissions made
by the learned counsel and documents placed on record and the records placed
complying the statutory provisions, the application is allowed. Appointment of

- Mr. Satyendra Prasad Khorania is confirmed as RP. Application is allowed

and disposed off in terms of above order.
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~ (DR. DEEPTI MUKESH)
MEMBER (JUDICIAL)
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